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MADHYA PRADESH ORDINANCE
No. 3 or 2012.

THE MADHYA PRADESH NIJI VISHWAVIDYALAYA (STHAPANA AVAM SANCHALAN)
SANSHODHAN ADHYADESH, 2012.

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”, dated the 21st May, 2012.]
Promulgated by the Governor in the Sixty-third year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Niji Vishwavidyalaya (Sthapana Avam
Sanchalan) Adhiniyam, 2007.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance:—

1. This Ordinance may be called the Madhya Pradesh Niji Vishwavidyalaya (Sthapana Avam  Short title.

Sanchalan) Sanshodhan Adhyadesh, 2012.

Madhya Pradesh
Act No. 17 of
2007 to be
temporarily
amended.

2. During the period of operation of this Ordinance, the Madhya Pradesh Niji
Vishwavidyalaya (Sthapana Avam Sanchalan) Adhiniyam, 2007 (No. 17 of 2007), (hereinafter
referred to as the principal Act), shall have effect subject to the amendment specified in Sections 3.

3. In Schedule to the principal Act, after serial number 9 and entries relating thereto, the ~Amendment of

following serial number and entries relating thereto shall be inserted, namely — Schedule.
S. No. Name of Private Name of Mode of forming Main Campus Jurisdiction
University sponsoring body sponsoring body
ey @ 3 C)) %) (6)
“10. Techno Techno Public Trust Techno Whole of
Global India Trust, registered Global Madhya Pradesh”.
University Kolkata under the University
Sironj, Indian Trusts Sironj, District
District Act, 1882 Vidisha
Vidisha. (No. 2 of 1882) M. P)
Bhopal :
Dated, the 14th May, 2012. RAMNARESH YADAV
Governor,

Madhya Pradesh.

frreieren, ST GROT A ST AT, HeAwsl gR1 WEER heaid qEONerd, SIe § iEd qe Yeie—2012.



